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APPROPRIATION (NO. 4) BILL®

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain sumgs from and out
of the Consolidated Fund of india for
the serviceg of the financial year 1981-
82.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iptro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the gervices of the
financial year 1981-82.”

The motion was adopted,

SHRI R, VENKATARAMAN: Sir,
I introduce** the Bill.

MR. DEPUTY-SPEAKER: The hon.
Finance Minister to move the motion
for consideration,

SHRI G. M, BANATWALLA
(Ponnani); On a point of order,
Sir....

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
have taken the permission of the
Chair already and he has permitted
me.

SHRI G, M, BANATWALLA: 1 am
on a point of order under rule 218(2).
I quote:

“At any time after the introduc-
tion in the House of an Appropria-
tion Bill the Speaker may allot a
day or days, jointly or severally,
for the completion of al} or any of
the stageg involved in the passage
of the Bill by the House, and when
such allotment has been made, the
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Speaker shall, at 17.00 hours on the
allotted day or the lest of the allott-
ed days, as the case may be, forth-
with put every question necessary
to dispose of all the outstanding
matters in connection with the
stage or stages for which the day or
days have been allotted.”

Today, the Appropriation Bill has
been introduced. Now, Sir, you will
have to allot a day or days and, on
that particular day alone, the Appro-
priation Bill could be discussed and
on that day at 5 O’ Clock, that is, at
17.00 hours, the matter is to be dis-
poseq of. That ig very clear accord-
ing to sub-rule (2) of rule 218. I,
therefore, most emphatically roequest
you not to allow the hon. Finance:
Minister to rush up with his demands
and the Appropriation Bill, You fix
a few days for the discussion of the
Appropriation Bill ang on the last day
of the allotted days, at 5'0 Clock
that is, at 17.00 hours, you may put
it to the vote of the House.

SHR] R. VENKATARAMAN: In
the case of the Appropriation Bill the
Speaker has, on request received from
the Minister, alloweq the Appropria-
tion Bill to be introduced, considered
and passed on the same day, This is
the rule. Therefore, I have asked for
permission ang the Chair hag permit-
ted me,

SHRI G. M. BANATWALLA: 5 O"
Clock will not come today, Isit$5 O
Clock in the morning? How can you
contravene the rule? '

MR. DEPUTY-SPEAKER: Mr.
Banatwalla, you are a very senior:
parliamentarian, You know that there:
is a well-established practice, There-
fore, I have alloweq the Finance
Ministey to move the motion.

SHR1 G. M. BANATWALLA: It is
not well-established; it is badly esta--
blished. "~ . :
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SHRI R, VENKATARAMAN: Sir,
1 beg to move: * :

“That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fung of Indig for the services
of the financial year 1981-82, be
taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
Maved:

“That the Bill to authorise Pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateq Fund of India for the services
of the financia] year 1981-82 be
taken into consideration.”

Shri Jyotirmoy Bosu—not here.

SHR] G. M. BANATWALLA: You
have already had your say.

SHRI G, M. BANATWALLA: I
would request you tp bear with me
for some time,

Mr, Deputy-Speaker, Sir, I rise to
refer to w serious situation with
respect to our Agreement Wwith
Bangladesh on the sharing of Ganga
waters at Farakka and on the aug-
mentation of its flow. For a long-
term solution, article 9 of the Agree-
ment envisaged gctivisation of g Joint
Rivers Commission. It ig rather un-
fortunate that thig Joint Rivers Com-
mission could not make any recom-
mendation. Its mandate has also
expired. in November, 1980, The
Agreement itself will lapse shortly,
that is, in November, 1082. Thig is a
sad state of affairs. Let us hope and
pray for the success of this Agreement
ang let ug hope and pray that there is
no repetition of the situation in 1975-
76 when no agreement could be
reached with respect to dry season,
and when Bapgladesh tried to inter-
nationalise the whole issue ®lleging
unilateral withdrawal by India. The
issue wag taken by Bangladesh to the
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Islamic Conference in Istanbul, to the
non-aligned summit jn Colombo and
finally to the 31st session of the Unit.
ed Nationg General Assembly.

The present agreement jg pursuant
to the consensus statement of this
Uniteg Nations General Assembly.

Very recently the Hon. Minister for
Irrigation made a statement in this
House on Tth April, 1981. He said
“The question of augmentation would
have to be decided by the two Gov-
ernments at a high political level.”

I welcome this statement, But I
rmust insist that there should be a
sense of urgency. I rise to emphasise
upon the Government that our atti-
tude to the entire question ghould be
in the spirit in which the agreement
wag arriveq at.

The former Prime Minister Shri
Morarji Desai while placing this
agreement on the Table of the House
on the 14th November 1977, had said
that the prevailing spirit was one of
shared gacrifices and mutual co-opera=-
tion, I must emphasise the import-
ance of the agreement which  Shri
Morarji Desai, the then Prime Minis-
ter, pointed out in the House and I
would quote him. He said *“Mr.
Speaker, Sir, in considering this
agreement one should cast one’s mind
back to the long years of differences,
suspicion ang even hostilities, that
have prevaileq in our sub-continent.
We should also remember that India
is a nation which, by tradition of the
principles that it has upheld, both
nationally and internationally, is com-
mitted to policies of cooperation .and
friendly relations with other nations.
Thig Government has recognised that
for the sake of our own developmen
and effectiveness of our foreign
policy, the crucial test is whether or
not we could make the sub-continent
free of friction, allowing us to' con-
centrate our resources oh our primery
task of development and the welfare
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of our people. If we are convinced

that India’s own interest j5 also served
in the prosperity of our neighbours,
then, we canpot but rnake g serious
attempt to, resolve such problems

which affect development in both
countries.”

Therefore, Sir, I may, before I
conclude, say that serious attempt is
necessary and for the success
of this agreement, there
must be g Tre-look at the
attitude both by the Bangladesh
Government as also by our own Gov-
ernment.

MR. DEPUTY SPEAkER: I thought
you are concluding.

SHRI G. M. BANATWALLA: I have
given you three or four matiers. I
will finish with the first one and not
touch the others. Sir, I must say that
it is absolutely essential that the
Joint Rivers Commission be revived
by the two Governments,

SHRI HARIKESH BAHADUR
(Gorakhpur): I rise on a point of
order, How long will this discussion
continue? -

MR. DEPUTY-SPEAKER: Another
10 or 15 minutes, There are one or
two statements. I have got to allow
them. There is no other way out.
This is Appropriation Bill.

SHRI K. P. UNNIKRISHNAN
(Badagara): Has the House extended
itself?

MR. DEPUTY-SPEAKER: There
was no objection to continuation of it.
Is it the pleasure of the House to
extend the time?

SEVERAL HON, MEMBERS: Yes.

SHRI G. M. BANATWALLA: It is
absolutely essentia]l that the Joint
Rivers Commission be revived or the
two Governments mutually agree to
some other mechanism to seize upon
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this problem of augmenting the Ganga
waters.

Let it be recognised that the source
of the water is in Nepal and, there-
fore there can be no conceivable harm
in allowing the participation of Nepal
in our discussion of the crucial issue.

If I am not mistaken, the former
Prime Minister Shri Morarji Desai
had also agreed to the participation
of Nepal in all these discussions.

SEVERAL HON. MEMBERS: No,
that ig not correct,

SHRI G. M. BANATWALLA: That
we should be practical enough to
recognise the arguments against
India’s proposal to givert the Brahma-
putra through a canal half-a-mile
broad and connected with the Ganga
at Farakka for increasing the flow of
Ganges.

"1, therefore, hope that a sense of
urgency prevails upon both the Gov-
ernments and serious efforts are made
by both the Governments for the
success of this agreement.
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MR. DEPUTY-SPEAKER: The
Minister will reply.

SHRI R. VENKATARAMAN: Rao
Birendra Singh will reply to this.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): With regard to the point
raised by hon. Member Shri Banat-
walla about the Farakka Agreement,
I have given a detailed statement in
this House some time ago. There is
not much that I would like to add to
it. All I want to say is that we have
attached all importance to the suc-
cessfu] working of this Agreement. It
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expires in November, 1982, It was
for a period of five years. A review
was due at the end of three years. It
was stated last November, Several
meetings were held. In the last meet-
ing held in Dacca from 2nd to 4th of
this month, we could complete our-
covering report. But, as I have stated
earlier, though it was agreed to by
Bangladesh that, so far ag distribution
of water from Farakka was concerned,.
the Agreement worked very well—
there was no complaint at all—the
question of augmentation could not
be solved. The Joint Rivers Com-
mission had a mandate to investi-
gate as to how waters could be aug-
mented in the interest of both India.
and Bangladesh, but they could not
do anything. They could not even
start the work, and after the end of
three years, in accordance with the
terms of agreement, the mandate of
Joint Rivers Commissions has ended.
Nothing further could be done.

As regards augmentation, we know
the importance because we ourselves
have been suffering. Bangladesh also
needs more water. It was, therefore,
decided that since the Joint Rivers
Commission cannot look into the
matter any longer, the two Govern-
ments at a higher level should try and
find out some solution if possible.

With regard to the demand of the
hon. Member for bringing in a third
party, our position is very well
known, It was clearly stated in the
last meeting which was held in Delhi
at the ministerial level that this is a
bilateral agreement. The Government
of India and the Government of
Bangladesh entered into this agree-
ment and it is for these two Govern-
ments to try and work it and find
a solution and the question of a third
party does not arise, in the opinion of
the Government of India. Therefore,
I hope the hon. Member would not
talk of extraneous matters. We are as
keen as he is that our relations with
Bangladesh remain good. We are two
very close neighbours and the closest
neighbours and we remain very good:
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neighbours. We have tried to help
Bangladesh not only in this matter
but in several other matters also we
have been extending the fullest co-
operation, But, now, as I have said
this matter can only be solved at a
higher level of the Government. The
Joint Rivers Commission is out of the
_picture,

There is another review due six
months before the end of this agree-
ment, Further discussiong will be
held in that last meeting and then it
depends upon the attitude of Bangla-
desh as to whether in future this
agreement is to be extended. If the
two Governments agree, jt could be
extended for a further period. There-
fore, 1 would request that this matter,
as it is a delicate one, should be left
at that,

MR. DEPUTY-SPEAKER; The
-question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 be
taken into consideration.”

The motion was adopted,
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MR. DEPUTY-SPEAKER:

I will
now put the clauses to vote. '

The question is:

“That Clauses 2, 3, 4 and the
Schedule stand part of the Bill."

The motion was adopted.
Clauses 2, 3, 4 and the Schedule werq
addeq to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI R. VENKATARAMAN: Sir, I
I beg to move;

“That the Bill be passed.”

MR, DEPUTY-SPEAKER; The
question is: -

“That the Bill be passed.”
The motion was adopted.

MR. DEPUTY-SPEAKER: The
House now stands adjourned to reas-
semble tommorow at 11 a.m. Thank
you,

18.23 hrs,

[The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 22nd April, 1981/Vaisakha 2, 1903
(Saka).]



